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O R D E R 

(Virtual Mode) 

25.09.2020  Counsel for the Appellant states that he has filed brief 

written synopsis in 3 pages but is not satisfied and may be given opportunity 

to replace and file brief written submissions not more than five pages. His 

request is accepted. Counsel for Respondent has also filed brief written 

submissions. He states that he is satisfied with what written submissions he 

has filed. As asked, Counsel for Appellant may file brief written submissions 

not more than five pages within a week.  

 List the Appeal ‘for admission (after Notice) hearing’ on 15th October, 

2020.   

    [Justice A.I.S. Cheema] 

      Member (Judicial) 

 

 

(Justice Anant Bijay Singh) 

Member (Judicial)  
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